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Shri V. P. Duraisamy. Not present. 
Shrimati Jayanthi Natarajan. Not present. 
(Interruptions)... 
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THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Please sit down. You cannot go 
on speaking like this. (Interruptions)... 
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SHRI CHIMANBHAI MEHTA- Sir 
when are we going to discuss the Vohra 
Committee Report? 
THE VICE-CHAIRMAN: (SHRI MD. 
SALIM): We will discuss it. 

SHRI CHIMANBHAI MEHTA: But 
when? 
THE   VICE-CHAIRNMAN    (SHRI   MD. 
SALIM): Mr. Mehra, you are a senior 
Member. You know it. We have to first 
dispose of the Zero Hour mentions and 
Special Mentions. 

SHRI CHIMANBHAI MEHTA- But 
when wiH the discussion start? We have 
been waiting since 12 o'clock. 
    THE VICE-CHAIRMAN  (SHRI  MD. 
SALIM): Shri Margabandu. 
    RE: DROUGHT IN TAMIL NADU 
SHRI   R.   MARGABANDU   (Tamil 
Nadu): I would like to bring to the notice 

of this august House a very important 
matter. Sir, acute drought condition is 
prevailing in Tamil Nadu. (Interruptions). 

Sir, if 205 TMC water is not released as 
per the direction of the Interim Award 
passed by the Cauvery Water Tribunal, 
the entire Cauvery belt will become dry 
and the standing crops in 20 lakh acres of 
land would be completely destroyed. It is 
high time that the law of the land has to 
be respected. As a matter of fact, against 
this Interim Award the Karnataka Gov- 
ernment has filed a revision petition for 
the purpose of reconsidering that issue. 
But it has been dismissed. In spite of the 
dismissal of the revision petition, the 
Karnataka Government is violating the 
order of the Court. They are not obeying 
the order of the Court at all. Sir, our 
leader resorted to hunger strike for four 
days and she demanded that as per the 
Award, the water should be released. 
But, it has not been done. The hon. 
Minister, Shri V.C. Shukla, assured that 
all possible steps would be taken. But 
two or three days back, the very same 
Minister, Shri Shukla, said in Lok Sabha, 
"As there is no water in Mysore, how 
can the water be let out?" This is the 
attitude of the Central Minister. The 
Central Ministry is not obeying the order 
of the Court. Everything was taken into 
consideration. The water position was 
also taken into consideration. The Kar- 
nataka Government was a party to that. 
In spite of that they are not obeying it. If 
any decision of the Court is not accepted 
or obeyed by individual against whom the 
order passed, he would be hauled up for 
contempt of the court. Who is going to 
haul up the Karnataka Government for 
contempt of order the court? Is jungle 
law prevailing there? The Government is 
looking for their vote bank. The Central 
Governemnt is supporting the Karnataka 
Governemnt. What will happen to the 
fate of Tamil nadu particularly Than- 
javoor Distt, is the granary, of Tamil 
Nadu, where paddy is produced and is 
supplied to the whole of India? It is 
reduced to a desert. The Central Govern- 
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ment is a party to it. What will happen? 
If there is no water in the month of 
September, 20 lakh acres of land will be 
destroyed. We charge the Central Gov- 
ernment with not obeying the law. The 
Central Government is responsible for 
not obeying the order. If this is the 
position, if the Central Government is 
siding with Karnataka, then who will 
protect the law? There is nobody to 
protect the law. Here we are supposed to 
make a law. But, the makers of the law 
themselves are the destroyers of the law. 
Are you a party to that? Sir, I appeal 
through you that stern action should be 
taken. A revision petition has been filed 
in the Supreme Court pleading for an 
order of injunction. We have filed a suit. 
In fact, we are filing a suit for the 
enforcement of that order. Sir, the long- 
drawn out process of the 1924 agreement 
came to an end in the year 1974. Unfor- 
tunately, the previous Government had 
allowed the agreement to lapse. For the 
past twenty years, we have been suffering 
like anything. The future of the Tamil 
Nadu Government itself is at stake. Our 
country must respect the law. If we are 
not able to respect the law, who is going 
to implement that law itself. So, I re- 
spectfully submit that inspite of our repe- 
ated requests and several demands by our 
hon. Chief Minister, the Karnataka Gov- 
ernment is not obeying the order. The 
entire population of Tamil Nadu is look- 
ing forward to the Central Government 
to direct the Karnataka Government to 
obey the law and to implement the In- 
terim Award and release the water to 
save the drying crops. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): Shri V. Narayanasamy. Not 
present. Shri Duraisamy. Please, only 
associate yourself. 

SHRI V.P. DURAISAMY (Tamil 
Nadu): Thank you for having given me 
the opportunity to express the distress- 
drought conditions prevailing in Tamil 
Nadu, especially in the Cauvery delta 
area. Sir, 65% of the farmers in Tamil 

Nadu are depending upon the Cauvery 
water for their livelihood. The farmers 
could not carry out the karuvii cultiva- 
tion because of non-implementation of 
the Tribunal Award, that was passed on 
25.6.1991. Till that date, the State of 
Karnataka ought to have released 110 
TMC of water, but no water has been 
released. 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): You only associate yourself. 

SHRI V.P. DURAISAMY: 
On21.7.1993... (Interruptions) 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): You please conclude. 

SHRI G. SWAMINANTHAN: Please 
give him some time, Sir. He was to... 
(Intenvptions) 

THE VICE-CHAIRMAN (SHRI MD. 
SALIM): We know, Mr. Swaminathan. 
Mr. Margabandu spoke at length. 

SHRI G. SWAMINATHAN: Sir, he 
was the first man to speak, but unfortu- 
nately he was not there. 

SHRI V.P. DURAISAMY: Our hon. 
Chief Minister has undertook fast unto 
death to protect the interests of the Tamil 
Nadu farmers. At that time, the hon. 
Minister for Water Resources had come 
to Madras and he had assured the Tamil 
Nadu people to constitute two commit- 
tees, one, the implementation committee 
and, the other, the monitoring commit- 
tee. So far, no committee has been con- 
stituted. Also, the Government of India 
has not asked the Government of Kar- 
nataka to release the stipulated water 
which was decided by the Tribunal 
Award. I want a commitment from the 
Central Government that it will be im- 
plemented. If an individual does not obey 
the court order, we can file a contempt 
petition to deal with him as per the law. 
In this case, the State of Karnataka is not 
obeying the Award. Is it not the duty of 
the Central Government to intervene? 
The Act is very dear. The Inter-State 
Water Dispute Act, 1956 says that the 
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Centre has to advise and the Central 
Government has to intervene. Instead of 
solving the inter-State problems, it is 
adding fuel to it. Is tt the way to treat the 
Tamil Nadu people -who have elected 27 
Congress M.P.s from that State? I cannot 
understand. We cannot just close our 
eyes and make our people suffer. Why is 
there this step-motherly attitude towards 
Tamil Nadu? Why is the Central Govern- 
ment not initiating any action against the 
Karnataka State? The other day the hon. 
Minister of Agriculture, while speaking in 
this House, said that he wanted every 
farmer in India to  wear  safari as he 
wears. My request to  you is that you 
allow the -Tamil Nadu farmers to wear at 
least two , pieces, one dhoti and one 
towel. But it doesn't appear that a situa- 
tion would prevail in which he can wear a 
dhoti  even. 

Sir, through you, I want a commitment. 
This matter lias been dealt with so many 
times and' on so many occasions. Our 
hon. Chief Minister had Written a letter 
to the Prime Minister, Neither the Prtime 
Minister nor the Government of India 
nor the Water Resources Minister re- 
sponded to that. The Water Resources 
Minister is advocating for the Karnataka 
Government. Anyway, Sir, I want a com- 
mitment from which date it will be im- 
plemented. That is ally Sir. 

RE: KIDNAPPING OF A GIRL AT 

SUL- TANGANJ BHAGALPUR 

DISTRICT OF BIHAR 
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THE VICE-CHAIRMAN (SHRI MD. 

SALIM): Before I ask Mr. Jagdish 

Prasad Mathur to speak, if the House so 

agrees, I can ask Dr. Biplab Dasgupta to 

sit on the Chair for some time. 
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 [The Vice-Chairman, (Dr. Biplab Das- 
gupta) in the Chair] 

THE VICE-CHAIRMAN (DR. BI- 
PLAB DASGUPTA): At the very outset, 
Iet me tell you that I am felling, very 
uncomfortable sitting here because in- 
stead of sitting there I am sitting here. 




